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Allotment of land by D.D.A. to Coope-
rative Group Housing Societies in
Delhi

873. SHRI K. MALLANNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

" (a) whether D.D.A, has taken a
decision to allot land to the registered
Cooperative Group Housing Societies

in Delhi;

(b) if so, the proposed sites for
allotment of land and  approximate
time within which the land is expec-
ted to be allotted to these societies;

(e) if no decision has so far been
taken, the reasons for delay and the
stage at which the matter has reached;
and

(d) whether DDA has also worked
out the details of cost of land to be
charged from the Group Housing
Societies; if so, the facts thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) No, Sir.

(b) Does not arise.

(c¢) and (d). The case for scrutiny
of membership is with the Registrar
of Cooperative Societies and hence no
final decision has been taken abuut the
cost to be charged.

D.D.A. Flats for Salaried Class

874. SHRI K. MALLANNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to gtate:

(a) whether Government  are
aware that the maximum amount of
House Building Advance admissible
to Central Government Employees is
Rs, 75,000/- or 75 months pay, which-
ever is less;

(b) whether Government are also
aware that the cost of flat being char-
ged by DD.A at present for MIG
and LIG flats is much more than the
admissible limits and DDA flats are
now beyond the reach of the salari-
ed class of people;

(c) if so, whether Government
propose to decrease the cost of flats
so that people falling in fixed in-
come groups can afford a flat of their
category of entitlement; and

(d) if not, whether Government
have any proposal under considera-
tion to help the salaried class to get
a house in Delhi?

" THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHD:
¢a) Thé maximum amount of House
Building Advance admussible to the
Central Government employees is 75
months basic pay or Rs. 70,000 or
actual cost of the flat/construction of
the house or the repaying capacity cf
the employee, which=2ver is the least,

(b) and (c). The DDA hgas intimatel
that the cost of the flats released by
it for various categories in March
1980, is as under:—

MI.G. Rs. 64,600 to 1,66,700
L.ILG. Rs. 46,800 to §7,300
Janta Rs. 19,600 to 26,700





